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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUITA BENCH

OA 945 of 1996

Present ¢ Hon'lmle Mr, S, Biswas, Admimistrative Member

Hen'®le Mr. Nityananda Prusty, Judicial Member

Dinabandhu.Da§

CLW

Fer the Applicant s Mr, B, Chatterjee, Counsel

Fer the Respendents: Mre. MeKe Baniyapadhyai. Ceunsel

i ~ Date of Order 3 23-02-2004

ORDER

o
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MR, NITYANANDA PRUSTY, JM

.}Heafi Mr, Chatterjee, Lé, Couhsel for the applicant amd
Mr.ﬂBandyopa&hyayﬂ {d. Ceunsdl fer the Officialftesésndgngs. Mr.
Chatterjee, L&, Counsel feor the applicant submité that ih this
application the applicant has challenged the selectien process to
the post of Principal of D,V. (Beys) Schoeol in ColieWe - Sina~ the
post is a selectien pest ané in the meantime the applicamt has
already retired frem service, the present applicatipn has beceome

infructueus.,

2. Mr. Band&apadhyay. L8, Ceunsel fer the efficial respondents
susmits that earlier the applicant appeared in _the 8§lection Precess

on 25,6.1996 arPnewk f?eight others,eut of wheom enly three persens

were selected, In that view ef the matter, since the applicant has
 already faced selection precess and did not qualify himself, this
applicatien is met at all maintaina®le and further mere since the
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applicant has already retired in the meantime and since the pest

is a seiectien post, no senefit can e extended in his faveur,

3. Censidering the suemission made by the Ld, Ceunsel fer
Boath the parties, the 0.,A, is dismissed as having beceme infructueus.

No exrder as te costs,
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